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MR. SPEAKER: If bath , siles ure
doing’ it, T will go out of the picture.
Let them do it. ! o
T/ O g T e AREE WY
TH WG T AT w1

SHRI K. P. UNNIKRISHNAN
(Badagara): Let there b a discussion.

SHRI VASANT SATHE: You said I
could ask afterwards. Otherwise, let us
have a discussion. This is a fit subject
for it. The State has been defrauded of
crores of rupecs. This is prima facc v
clear case of sabotage by the officials.

st T At ((9zar ) ;o oEw

TH 9T ferorot 12T & 1

WO WERW : HTT wIe ferwew
wed & A1 Ay % feawwm w4
g, 37 ¥ far e iz siipo

SHRI JYOTIRMOY BOSU: Even 1

have to pay tax for this. The money
will not come from heaven,

MR. SPEAKER: Please sit down.

12.52 hrs.
PAPERS LAID ON THE TABLE

NotFicaTion Re. DELTMITATION OF
PARLIAMENTARY AND ASSEMBLY
CoNSTITUENCIES TN MANIPUR

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY): 1 beg to lay on
the Table:—

A ceopy of Naotification No. 8. O.
667(E) (Hindi and English
versions) published in  Gazette
of India dated the 30th October,
1973 containing Order No. 7 of
the Delimitation Commission in
respect of the delimitation of
parliamentary  and assembiy
constituencics in the State of
Manipur, under sub-section (3)
of section 10 of the Delimita-
tion Act, 1972. [Placed in
Library. See No. LT-5914/73].

—_—
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MimneEraL Cowcession  (FourTH AND
FrerTH AMENDMENTS) RuULEs, 1973  anD

Cokmng Coxl MmNes - (ENTIMATION RE.
MORTGAGE, CHARGE, LIEN, ETC,, RIC.)
RuLes, 1973,..

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg to lay
on the Table:—

(1) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (1)
of section 28 of the Mines and
Minerals (Regulation and Deve-
lopment) Act, 1957:—

(i) The Mineral Concession
(Fourth Amendment) Rules,
1973 published in Notification
No. G.S.R. 1010 in Gazette
of TIndia dated the 15th
September, 1973.

(ii) The Mineral Concession (Fifth
Amcndment)  Rules, 1973,
published in Notification No.
G.S.R. 1011 in Gazette
of India dated the 15th Sep-
tember, 1973,

[Placed in Library.
5915/73].

(2) A copy of the Coking Coal
Mines  (Intimation regarding
Mortgage, Charge, Lien or other
interests) Rules, 1973 (Hindi
and Bnglish wversions) published
in Notification No. G:S.R. 480
in Gazette of India dated the
31st October, 1973, under sub-
section (3) of section 34 of the
Coking Coal Mines (Nationa-
lisation) Act, 1972. [Placed in
Library, See No. LT-5916/73].
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